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PART IV

Acts of the Gujarat Legislature’and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Législature, having been assentzd to by the
Governor on the 15th May 1965 is hereby published for general information.

SUMANT M. VIDYARTHL
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1965,
( First published, after having received the aséenf of the Governor in the

“Gujarat Government Gazette” on the 17th May 1965.)

An Act further to amend the Societies Registration Act, 1860 in its application
: ‘to the State of Gujarat for certain purposes.

1t is hereby enacted in the Sixteenth Year of the Republic of India as follows : —

1. (I} This Act may be called the Societies Registration (Gujarat Amendment) Short  title

Act, 19635. and rommen -
cement,

(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazetle, appoint.

2. After section 4 of the Societies Registration Act, 1860 in its application to Insertion of

the State of Gujarat (hereinafter referred to as “the principal Act”), the following Y in”“ti‘;‘;

_ mew section shall be inserted, pamely :— XXIof 1860,

41
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Changee 1a “4A (I) Together thh the list mentioned in section 4, there sha]l be sent
ﬁf;ﬁ"‘nﬁ to the Registrar a statement showing changes during the year to which the

g;:;s to be list relates in the personnel of Go‘g_é}rnprs, council, directors, committee or other
) governing body to whom the mahagement of the affairs of the society is
entrusted and also a copy of the rules of the society corrected uptodate and
certified to be correct copy by not less than three of the members of the

govemmg body. .

(2) A copy of every alteration made in the rules of the ‘society, certified to
be a correct copy by not less than three members of the governing body,
shall be sent to the Registrar within thirty days of the making of such
alteration.””

; .
Insertion of 3, After section 21 of the principal Act, the following new sections shall be

ti
22 and é‘;m inserted, namely : —

in Act XXI
of 1860,

Penalties. #22. (1) II the president, secretary or any other person authoriséd ii;*%his
behalt by a resolution of the governing body of the society fails to comply
with the provisions of section 4, he shall, on conviction, be punished with fine
which may extend to five hundred rupees and in the case of a continuing
breach, shall also be punished with fine not exceeding fifty rupees for each day,

- during the period the breach continues after first conviction for such offence.

(2) If any person wilfully makes or causes to be made any false entry in,
or any omission from the list required by section 4, or in or from any statement
or copy of rules or alterations in rules sent to the Registrar under section 4A,
he shall, on conviction, be punished with fine which may exiend to two
thousand rupees.

‘Prial of .23, (1) No Court inferior to that of a Magistrate of the first class shall try
offences. ‘an offenice punishable under this Act.

- (2) No- Court shall take cognizance of an offence punishable under this Act
except upon complaint made by the Registrar or any other person authorised
in writing by him, in this behalf.”,

BRINTED AT THE GOVERNMENT CENIRAL PRESS, AHMEDABAD.
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PART ¥

Acts of the Gujarat Legislatore and Ordinances promslgated snd
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Qovernor on the 3rd March, 1978 is hereby published for general information.

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 17 OF 1978.

(First published after having received the assent of the Governor in the
“Gujarat Governmeni Gazette” on the 9th March, 1978).

An Act further to amend the Societies Registration Act, 1860, in its application
to the State of Gujarat.

It is hereby enacted in the Twenty-ninth Year of the Republic of India
as follows:—

1. () This Act may be called the Societies Registration (Gujarat Am-
endment) Act, 1978,

(?) Tt shall come into force on such date as the State Government may,

xxi Dby notifieation in the Offécial Gazette, appoint.

1860. 2. In the long title of the Socictiex Registration Aect, 1860, in its appli-
cation to the BState of Gujarat (hereinafter referred to as “the prineipal Act’’),
after the words  Literary, Scientific and Charitable Bocicties” the words
“and Societies established for such other purposes™ shall be inserted,

64
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3. In the preamble of the principal Act, for the words “literature, roience”
the words,  literature, science, sports” shall be substituted.

4, (I) Section 2 of the principal Act shall be re-numbered as sub-section
{I) of that section, and

. {I) in sub-section {I) as so renumbered, after and below the words
“the name of the society;” the following shall be inserted, namely:—

“the place of situation of the registered office of the society;

the addresses and occupations of the persons who have subseribed their
names to the memorandwmn of association under section 1;7;

(2) after sub-section (I) as 5o renwmbered, the following sub-sections
shall be inserted, namely:—

“(2). A society may, by a special resolution passed by a majority of
not less than three-fifths of the total membership of the society, alter
its memorandum of association.

(3) The alteration of the memorandum of association shall not take
effect until, and except in so far as, it is sanctioned by the Registrar
who shall, Beforo graanting such sanction, satisfy himself that the altera-
tion is not such as would have the effect of making the society ineligible
for registration under this Aet.”.

5. In section 3 of the principal Aet, for the words . “the Registrar shall
certify’’ the words, figure and letter “the Registrar shall, subject to the
provisions of section 3A, certify” shall be substituted,

6. After section 3 of the principal Act the following new section shall be
inserted, uamely.

“3A. No Society shall be registered by a name which, in the opinion of
the Registrar, is undesirable, being a name which is identical with, or
which in the opinion of the Regisirar, so uearly resembles the name by
which any other existing society has been previously registered, as to be
likely to deceive the public or members of cither society or which, without
the previous permission of the Government concerned, suggests or is
caloulated fo suggest the patronage of that Government or conneetion
with any body constituted hy that Government or any local authority, or
which may, subject to any rules made in this behalf, bo deemed to be
undesirable by the Registrar,”. '

7. After section 4A of the prmclpal Act, the following new section shall
 be inserted, namely:—
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“4B, (1) The Registrar may serve, or cause to be sczvad, on the sutho-
rised officer or any society registered under this Act, a notice requiring
him to furnish in such manner as may be prescribed by rules, information
or returns relating to persons employed by the society, their conditions
of employment (including their emoluments, any contributions, conces-
sions or other benefits and amenities provided for employees) and mat-
ters relating thereto, as may be presoribed by such rules and the autho-
rised officer of the socicty on whom such notice is served, shall be bound
to comply with the requirement stated therein.

(2) The form in which such information or returns shall be furnished,
the particulars which they shall contain and the intervals (if any) at which
such information or returns shall be furnished shall be such as may be
preseribed by rules,

(8) The notice referred to in sub-section (I) may be served by post.

(4) No information or return collected for the purposes of this section
shall, without the previous consent in writing of the socicty in relation to
which the information or return was given or made, be published in such
manner as would ensble any particulars to be identified as rcferring to
a particular socicty.

(5) Except for the purposesof a prosecution foran offecnce under section
11A or under the Indian Penal Code, no person other than the Registrar
ot any person duly authorised by him in this behalf, shall be permitted to
gec or to have access to any information or return furnished as aforesaid.

{6) No suit or other legal proceeding shall le against the Registrar or
any person acting under the authority of the Registrar in respect of
anything in good faith done or intended to be done in pursusnce of this
section.

Ezplanation~—In this section “authorised officer”, in relation to any soci-
ety, means such officer or employce of the socieby as may be authorised
for the purposes of this scetion, by the rules and regulations of th- society
and in default of such authorigation by rules and regulations, by a resolu-
tion in writing by the socicty, and shall include,—

(i) where any officer or employee o authorised is unable to perform
his duties by reason of absence duc to leave or sny other cause, any
other officer or employee of the society who is in charge of the duties of
‘the officer or employce so authotised during his absence, and

(i) where no such officer or employce has been so authorised, any
- member of the governing body of the society.”.

Power of
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returns from
governing
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“11A, If any authorised officer of a society who is required to fur-
nish any information or return under sub-section (I} of section 4B,

(i) wilfully refuses or without lawful exouse negleets to furnish such
information or return as may be required under section 4B; or

(it) wilfully furnishes or causes to be furnished any information or
return which he knows to be false; or

(i1i) refuses to answer or wilfully gives a false answer to any ques-
tion neccssary for obtaining any information required to be farnished
under section 4B,

such authorised officer shall, on conviction, be punished for each such
offence with fine which may extend to two hundred rupees.

11B. If the Registrar or any person duly authorised by him inconnec-
tion with the collection of any information or returns under this Act wil
fully discloses any information or the countents of any return givenor made
under this Aet otherwise than in the exceution of his duties under this Act
or for the purposcs of the prosecution for an offonce under this Act or
under the Indian Penal Code, he shall, on eonviction, be punished for such
offence with fine which may extend to two hundred rupees,

110. No prosecution for an offonce wnder section 11A shall be institu-
ted, except by, or with the sanction of, the Registrar, and no prosccution
for an offence under seotion 11B shall be instituted cxcept by, or with
the consent of, the State Government.”,

9. In section 12A of the principal Aoct,—

{8) in sub-section (I), for the portion beginning with the words “If
the proposed name” and ending with the words “or the members of
cither society”, the words, figure and letter <“If the proposed change in
pname is in the opinion of the Registrar undesirable for any of the rea-
sons montioned inseotion 3A” shall be substituted;

(b} after sub-section (3), the following sub-section shall be added,
namely:—

*“(4) If, through inadvertence or otherwise, a socicty is registered by
a name, by which it should not have been registered having regard to the
provisions of section 3A, the Registrar may, after hearing the society
concerned, direct the society to change the name; and the society shald
chango it name within o period of three months from the date of the
dircetion or within such longer period as the Registrar may think fit
to allow, in aecordance with the provisions of this Act.”,

XLV,
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10, After  section 120 of the prineipal Act, the tollowing new seetions

shall be inserted, namely:—

“12D. (Y livery governing body entrusted with the management or
the affaies of & socicty registered wunder this Act (not being a public trust
within the mraning of the Bombay Publie Trusts Act, 1950) shall keep
regular accounts.

{2) Such aegounts shall be kept in such form as may be approved hy
tho Registrar and shall contain such partienlars as may be prescribed by
rules,

(3) The accounts shall be bhulaneed each year on the thirty-first day of
Mareh or su-h other day as may he fixed by the Regstrar,

{4) The accounts shall be audited ennually in such manner as may
be proseribed by rales, by a person who is a Chartercd Accountant within
the meaning of the Chartercd Accountants Act, 1949 or by sueh other
persons as may be authoriged in this hehalf by the State Government.,

12E. (I} It shall be the duty of every auditor auditing the aceounts
of a society under section 12B) to prepure an income and expenditure
aceount and a balance sheet and to forward a copy of the samwe to the
Registrar.

@) The auditor shall in Lis veport apocif\ all eases of irregular, illegal
I]I'Il'[)l(}p“! (‘pr‘]ld'tu'lf' Gr f(l]]llll' ar (ll'ﬂquslo'll {0 recover ]TIO“OVS or
other properly belonging to the society, or of loss or waste of money or
othor property thereof; and sfate whether sueh e xpenditure, failure,
omission. loss or waste was enused in eonsequence of breach of trust, or
misapplieation of money or other property helonging to the socwtv or
any other misconduet on the part of Lhe governing Lody orany other person.”

11. Tn section 19 of the principal Act, for the words “Any person may

inspeet” the words, figure and letter “Bxcept as otherwise provided by sec-
tion 4B, any person may inspeet” shall be substituted,

12, In svction 20 of the principal Aet,—

{#) in sub-section () for the words “seience, literature™ {lie words “sei-
ence, literature, sports” shall be substifuted;
i2) sub-section (2} shall he deleted.

13. Tn section 23 of the principal Aet, in sub-scction (2) after the words
“punishable under this Act” the words figures and letter “other than an
offence punishable under section 11B,” shall he inserled.

14, After section 23 of the principal Act, the following new section shall
be inserted, namely:—

IW-Extra—21
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| Power to “24, (1) The State Government may, by notitication in the Offiedal
' make rules. Guzelte, make rules to carry out the purpeses of this Act.

(8) In particular and without prejudice to the gencrality of the fore-
going provision, such rules may be made for all or any of the matters
expressly required or allowed by this Act to be prescribed by rules.

(8) The power to make rules conferr-d by this scetion is subject to the
! conditions of the rules being made after previons publication.

(4) All rules amie under this section shall be laid for not less than
thirty days befare the State Legislature as soon as possible after they are
made and shall be subject to rescission by the State  Legislature or to
i such modifications as the State Legislature may make during the session
; in which they are so laid or the session immediately following.

(5) Any. rescission or modifications so made Dby the State Legislature
shall be published in the Official Guzetie, and shall thereupon take cfieet”

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR
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